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FOURTEENTH LEGISLATIVE ASSEMBLY
SEVENTH SESSION
THE KARNATAKA LAND REVENUE (AMENDMENT) BILL, 2015
(L.A. Bill No. 19 of 2015)

A Bill further to amend the Karnataka Land Revenue Act, 1964.
Whereas it is expedient further to amend the Karnataka Land Revenue
Act, 1964 (Karnataka Act 12 of 1964) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the Sixty-sixth year of
the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Land Revenue (Amendment) Act, 2015. '

(2) It shall come into force at once.

2. Amendment of section 94C.- In section 94C of the Karnataka Land
Revenue Act, 1964 (Karnataka Act 12 of 1964) (hereinafter referred to as the
principal Act), in clause (vie), for the words and figures "upto 2,400 sq.feet", the
words and figures "upto 4,000 sq.feet" shall be substituted.

3. Amendment of section 95.- In section 95 of the principal Act,-
(1) for sub-section (5), the following shall be substituted, namely:-

"(5)(a) Where the Deputy Commissioner fails to inform the
applicant of his decision on the application made under sub-section (2),-

(a) If the extent of land is twenty guntas and below, within a period
of two months from the date of receipt of application, the permission
applied for shall be deemed to have been granted; and

(b) If the extent of land is more than twenty guntas, within a period
of four months from the date of receipt of application, the
permission applied for shall be deemed to have been granted.

Provided that in case of deemed conversion the applicant or the
land owner is liable to pay conversion fine and all such other fees liable
to be levied as if the permission was granted within prescribed time."

(2) after sub-section (9), the following shall be inserted, namely:-

"(10) to exempt ten percent of the holding used for bonafide
agriculture purpose subject to a maximum of ten guntas. The
land so exempted shall be utilized exclusively for construction of
Farm house.

Explanation.- For the purpose of this sub-section "Farm house" means a
house attached to a farm and constructed in a portion of an agricultural land,
used for the residence of the agriculturist or used for the purpose of keeping
agricultural equipments and tethering cattle. The house shall be used by
farmer for his own use and it shall not be let out for commercial activities to
any individual or agency."



STATEMENT OF OBJECTS AND REASON

In view of the amended section 109 of the Karnataka Land Reforms
Act, 1961, it is considered necessary to amend the Karnataka Land

Revenue Act, 1964 to provide for,-

() regularization of the unauthorized construction of dwelling houses

on Government lands;

(i) extension of the time limit for receipt of application for the

permission of conversion of agriculture land to non agriculture purpose; and

(iii) exemption of ten percent of the holding used for bonafide

agriculture purpose exclusively for construction of farm house.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative

mceasurc.

V. SRINIVASA PRASAD
Minister for Revenue

M. GURURAJA
Secretary
Karnataka Legislative Assembly



ANNEXURE
EXTRACT FROM THE KARNATAKA LAND REVENUE ACT, 1964
(KARNATAKA ACT 12 OF 1964)

XX XX XX

94C. Grant of Land in case of construction of dwelling

housein occupied land.-
XX XX XX

(vie) The area actually occupied by the built up house or built up
area upto 2,400 sq.feet whichever is less shall be regularized.

XX XX XX

95, Uses of agricultural land and the procedure for use of

agricultural land for other purpose.— XX XX XX

(5) Where the Deputy Commissioner fails to inform the applicant of his
decision on the application made under sub-section (2} within a period of
four months, from the date of receipt of the application, the permission

applied for shall be deemed to have been granted.
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